FORM NO. 21
(See rule 114)
IN THE CENTRA%‘LJDMINISTRATIVE TRIBUNAL, Zeconet BENCH
R /TKIRALCP MALPT )92 8208 20.....
................................. '/Q /QV%MO{Apphcant(S)
Versus
.................... Ud[@MfRespondcnt(S)
| INDEX SHEET

Serial No. DESCRIPTION OF DOCUMENTS PAGE

] - o Te] S o 3%50/3/7'79_, 7] To A3 -

. By Ahed Ay

V.d jﬂ V3 A e
PN &/77’&7’ é/—é’b?/'ﬁ‘/‘//'Fw7WMJL,- 55 A3

= %iéfof/fl 727 o Az

T sy - Yoy

b — G ovdy /}7];1?57"%- ‘:4}9_ -é—-

5. APFEL]] s 6

G i P r-ia

(,'/‘ gos FZQC'O/ﬁ NOA(’_M//Wde(_:f% ﬁgg '@ 44/

Bl 2 [ oloody) crecdied anf ] cofogpee

Certified that the file is complete in all respects.

.................... e

..............................................

Signature of S.O. Signature of Deal. Hand

ke



., ‘2575": "

. : ) i
o PC S aH
g fiﬁ%ffﬂﬂw
W,w&u&WWA/o égzs»é@w‘ I

b A/wée% fecelue Beot il /UV“ é'/

Benrarte 5/ "y os yfd};cwéobw m/d/ij -
/[oﬁna‘/d A g bices- /LM\A"f % /,%/WWA?LA "

A28 8% 1Yy, o 2] MWLA

;fm/f /«ﬂ«q ;?wa/m K cﬁwm‘/ﬁwy’m . |
//mwfu%// mm@Aﬂégé

| /L&uw'l/[cﬂfé’(b 60*«57 4 ?b i //'«, /Ww,a{ R

'v-_‘W[anM?LY/LML z//&/aégﬂ S
4 ;.74“—2/’ /5 4@/1 afa/é SR = ‘3%
o Tee W’/ o

. /W /9127 /9!’(/ Z‘ /%75;

!’ . | ! ;' -
43“5)/30 ‘//% ﬂfﬁgmhn/w/’(},,w ﬁm ek L .
e TS Gk e D) /

CB«V'/'/ owﬁr.. H Py e{":ﬁy

. Z” 7{/\-" 772'{%77 e ,(M P»gu,a’ A "“}QQ'E}
2t @Z&AL i by P

WM M /»?77 /ﬁg 9o .
o v Q}WA d/L"Lh&/%a, oo 6 ;(/ w 0"/&0/ 7J Cov-er /Iﬁf‘s
&i/}b"’lyw Z</§/§ 7‘7 r(w/&uu ba v

o
/,w d’m 9,:@; \

AR W;)'

b
e

i
s
i1
i
i
1
s
\
4
).
.
£
i
. '
1
1.
«
i




QQ;'Q Ta —
— UL .
. Asal Remng
%a' ¢\‘-€’hu’ da/ %YL \«ﬁ' HQ»/\OJ,QQ
b, My

°

’ L‘ X ﬁo NG S.&Lp\,} - ('H’ +o “‘_{_g”

() . |
Wovgy L e @ AN ey damorics Wlef
T o 4 \ - L

mw Rjt’wp Aoy e &%:;\ o o

] | %&“% Ne 4] ®

. oy o) fm" ZD‘A . -
t] . Q (-'

L-2 o 7 A3
‘ ’”’”"/ Feer i :7:(’7&&/(‘ A1 - ; ’ ‘

5 - “He v U %
- Pl f17y /r(ﬁfd%ﬁ,dgﬁ, o Fled P Slailu
Y Cooe calllf ploe~ frocoery T 4L bl ol

M‘ﬂ horaf o M
7o /4 boeonf. Dr- pinssl & ékr/%. abbdhccont
//2' /74,76-%_/ éé—f ZZ W%@;@L@j 7 g5 . F .0 .L;
piteo w0 iy
N & /,M&"VQ ‘2’(@/4/, ,?4

K. appland Lo Sen omcboresd i
fm Mﬂ WW& &}fé'v( 0544/ /2 A, évg

Ao S Seimn oo Aot & 4 S D525
| ?ﬂ‘é‘% Ao 23 g g9 thieA Aados
m &%Mﬂ%’/f“% 4%%’%# // Wé/jéé// ,
N, Ch "’/W'/&i(’(’ 'Z%” @(Mwﬂ/é /C‘(’M

R Ty fif o Gt ey w s
t{; Wﬁd%ﬁa:é«zéﬂﬂ ,/é?,?wj{? %ﬁﬂ’{?
%%ﬁmw e e O 7‘7”%

; /,4/ ﬁ;ﬁ”‘?ﬁ%k[»ufwfﬁwf%:m mé,%@
d.



&) /4/7@/67577

 do iy 2 — 7z
7 4(1/ S P Tudlge ()¢ 5'79Mw: e s

1 Y

#97 v ?9 /‘E&Mm A m

I

7% logred et from €4,
Py e ottt TRt LAz
,Z%‘/;/p,ﬁca/m! Ao Sccoare— 7 VZ/ st(lgac,
ad i Phes s AL G Jos
Aioyininonl 5 o BIH e e
? Ao, &fé% VI 1WA d Koo Sees,
Gerned o7t Learns/ perirel for
by aepploca s 11 7-5) A0 Ao ]
{16// %W/gz 4 A ern 2T
Ao dos oftorred  H fom Scer Abiteo]

’/A""/ /{y L//,/(qo/ //24 ;gﬁéh az%/
A’"MC A /4’?'4% /p)?évﬂjé/zﬁ%& )

/”/7”{/4‘“7 Ang L A %%

“ é@f)/zxm 2 %14/

L Lz/?/

) -

yeos



CIVIL

——SIDE
CRIMINAL

Nature and number

Name of partics

GENERAL INDEX

(Chapter ‘XLI,’ Ruleq 2, 9 and 15)

Lr</«us 4

..............................

...............

ayt ) 4»¢ﬁt,!»

" Date of institution —........ 0., 007 g‘g ....... Date. of decision...........;..........
> g Court-fee Date of Remarks
Serial | ‘ Number I admis- | Condition] including
File no.ino. of | Description of paper of : , sion of of 1 date of
paner sheets | Number Value paper to | documentldestruction
. . of | . record : of paper,
stamps | “if any
Rs. P. ————_—
O /( L\":fc h/"“ @‘n'?'b'f.n’! ' lo -
SR , Jo 100
et ofgrele] | o+
2L fprem s S1ec
ﬁ . 3' Mlk @’Vl 4 ) - — - ~—~ A

I have this

da

of.

198

examined

. ] . B
the record and compared the entries on this sheet with the papers on the record. I have made all neces-
sary corrections and certify that the paper correspond with the .general | index, that they bear Court-fee

stamps of the aggregate value of Rs.

-

complzte-and in order up to the date of the cCrtlﬁcatc

that all orders have been carried out,-and that the record is

Munsarim

O ——

Clerk '}




In the Hon'ble High Court of Judicature at.«£llahabag

Y

Ram Prag Verma

Govt,of India through the Director

AN

M A w)Sﬂ)

lucknow ench,' cknov,

\Irit Detltion n\/\

* 0 0900 *> o0 0

versus

ees.Peticioner

General Post and “elegranh iew Delhl

and amthers,.eeee csses

IndezXx

\

eeessUpp.parties

SI.Wo,.  § Description oi papeIs § pages
1, Writ Petition 1 -1
2. Annexure no,1

true copy of the circular 11~ 14
3. Annexure no,2

true copy of the ordger
for medical e xamination,

" Annexure no,3

photostate copy of the
order dated 12,4.85

Affdavit

Vakalatnama

15~ 16

8- 09
2D

Lucknow Dated

2.5 I

K

-

Counsel for the petitioner

( D.p,Dwi¥edi,

Advocate
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In the Fon'ble High Court of Judicature at allahabag

Iucknow Bench, lucknow,

Y

¥Writ Petition lo,

. Ram Prag Verma aged about 27 years son of Sri
roti Ram Verma resident of village Saimasa Post

| Bh?dauli Police Station iahrajganj Pargana amsiu
7 Tanhsii ana District Faizabad,

A ~

cessssPetitioner

) versus

: 1,Government of India through the Director
of General Post & Telegraph New Delhi,

é 2.8enior Superintendent of Post offjces,Faizabad

Division Faizabad, .

3.39mmandant,Army rostal Service Centre Kamptee

o~ & -

f 4 .8ri M, L,Kureel Senior Superintendgnt of Post
Offices,Faizabad Division Faizabad,

..Opp.parties
AW

roy” YA\ -
© ‘?ﬂ "Writ Petition Under Article 226

"oF the Constitution of India,

The petitiocner most respectfully begs to state

as under: .
N C 1, The petitioner is a young man of 27 years

of age, e is a Graduate and is enjoying a sound

{
;.'(
cal ?@" £  health.

2. That the petitioner after being selected,
vas appointed as Extra Departmental Delevery 4Agent
at Pura BisBrict Faizabad,He tcok over the

{“1%2,”ﬂ”1/4 charge of the above post on €,5,1983,

u 3. That the Army postal service record o fice



L

J?’”THQ\J(qrv//“

-Dm
Kamptke A,P,0,had issued a circular intimating
the requirements of the perscnals to be recruited
for Army postal services in different cadres the
terus and condition for their recruitment have
been given in t he said circular,& true

copy of the afore said circular is being

filed herewith as amexure no,l1 to this writ

e tition,In persuance of the afore said

circu]af annexure no,l the pe titioner along
with others had volunteered nimself for
recruitment in Army postal Service and
accordingly was directed by opposite party mo.2

to report himself to attend B,R,0, Iucknow on
11,1,1984 at 8,00 hrs, for his medical

examination.,4 true copy of the said order is

being filed herewith as annexure no,2 to this

writ petition,The pe titioner had complied with
the orders and reported himself for medicai
examination where he was declared successful

and medically fit,

the Senior superintendent post offi ces

r:vaizabad opposite mrty no.2 had held a prescribed
test for Group'D' cadre of the volunte%'s for |
recruitment exclusively for service in drmy

postal Services on 20,2, 1984 ,The petitioner who

had every requisit qualifications ang illegibility

for the saigd po
4 POSt hag appeared in the afore said

test on 20.2.1984md in the said test his rell
number was F- [1/ . |

4 . 1 03 s
. That t'he e titioner had qualified the

afore said test and declared succeSSIul for the

recopus .
Cruitment in 4rmy postal Service,Accordingly

the ¢ titioner was recruiteq by the Army on the

post Of Sep/packer

~ b
7

?/(
Y
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5.  That the petitioner had under gone to
prescribed rilitary training as regquired under
rules and terms of Army postal services and

fter completing his tra ning succiﬁffully he
éiyktntﬁtﬁmdLVQLﬂum?§GMA WSS j211
wasAPosted in farward area to discharge his

as sep/packer,

uties

é. That during his service in army

postal services his work amd conduct remained
satisfactoryand up to t he mark , There has

been no complaint what so e ver :against his work

and conduc t from any corner,

7. . That the senior sup erintendent post

Offices Faizabad opposite party no,2 8ri Kureel
had sent a letter to t he commandant Army postal
serive centre kamptee A,0,0,opposite party

no.3 for re-=calling and discharging the peti.ioner
from Army postal Services and accordingly the
opposite party no.3 had discharged the e titiomer
vide discharge and movement order dated 12.4.85
before completion.of Anitial terms of engagement
and had directed;po'gaort to opposite party no,2
on erpiry of leave for duty.# photostate

copy of the discharge order is being filed

herewith as annexure no,3 to this writ petitien,

8. That the post on which the petitioner
vas rgcruited in Army postal services is still
ok ggg*the same vas neither abolisheﬁ\nor
ceaged to exists in any other manner,fﬁrther

there has been no other extengencies on administrative
grounds whichk may in any way warranted for

discharge of the petitioner from Army postal
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services and as such there had been absolutely

no occasion for the opposite party no.2 to send

a letter to opposite party no,3 requesting for

discharge of t he pe.titionér from 4rmy postai

services,

9, That so many other camndidates who w ere

recruited life
services they have not been re-~called and

he e titioner for Army postal
discharged and they are still continuing as such,

10. That the e titioner's discharge from

Army postal services has been occured only on

the basis of the letter of the opposite party

no,2 requesting for re-calling and discharge
of the e titicner,who had absoultely no occasion

for sending such letter to opposite party no.3.

11, That Sri Kureel who is at present
posted and working as-senior superintendent post

of fices Faizabad has prejudice with t he petitioner

the reasons best known to him and due to this

only prejudice and malafide intention of 5.1

>/- Kureel the e titioner has been put out of the

employment vith no fault of his own,

12, That the petitioner as per direction

int he disch }
report on 34, ‘EB.

arge order had presented a joining

13, That the petitioner was told by t he
Head clerk of the Office of opposite party no.2
that he will not be given any wrk as per

direction of the opposite party no,2 ultimately

the pe titioner also approached the opposite party
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no.,2 as well as Post Master General U,P,
circle Iucknow in the afore said reference
but he remained absolutely un-attended by

those 2 authorities,

14, That the pe titicner had been
selected and was working on group'D' post in
Army postal services and he has been recalied

by opposite party no,2 even before completion

of his initial terms of engagement and as

such he is entitled to get his post here in
civil unit on the said post of group'dD'-i.e.class
TVth but due to personal prejudice of the present
incumbent working on the post of senior
superintendent postaégoffices Faizabad the ‘

pe titioner is being deprived of his entitledment

and he has been put out of his employment,

15, That the pe titioner had asked the
office of the opposite -~arty no,2 t o suppiy a
co?y of the letter which was sent to opposite
party no,3 requesting for the pétitioner
re-calling and discharging from Army postal

services but the said office had totally refused
to supply the syig copy to the petitioner,

In the present case the p titioner %
mainly'aggrieved by t he re-calling ofder of
the opposite party no,.2 andon the consequence
there of the discharge order annexure no,3

has been passed,

16, That since the office of the opposite

party no.2 had refused to supply the copy of

the re-calling order it could not be possibl 7o
] e R
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to file the same before this won'ble Court

along with this writ petition,

. That our present government of India

had a defenite policy to provide the emp loyient
to the illegible candidates from amongst the

citizen of India but the opposite party

no.2 having being influenced wi th his personal
prejudice had put the petitioner out of empioyment
illegally by re-calling him from the Army postal

service even before completion of initial term

of engagement and further inspite of several

request he is not permitting the p. titioner to

work on the post of class IVth services group 'D' on
‘hich post he was working and was disqharged from
iArmy postal service on the request of opposite party
no,2,Thus the opposite party no,2 has acted

illegally and even against the specific government

policy.

i8. That since the pe titioner is now going
to become over age for government service aud
he has no other means to earn his livelihood
thrbugh wvhich he can meet his both t he endé and

also tomaintain his family,the e titioner

has been put to a great hardsiip by putting

him out of employment,

19, That having being aggrieved with
the orders m ssedby opposite party n s.2 aud 3'

andbeing left with no other alternative

efficacious and adequate reuwedy the petitioner

is filing this writ petition on the following

amngst other:
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I) Because the order passed by opposite
party no,2 and 3 is wholly illegal and agaiust

the policy of the Government as well,

II) Because after being successfull in
the préscribed test sponsored by opposite party
no.2 the petitioner was recruited for Army postal

Services and he had under gone to prescribed

_basic Militaryt raining as réquired under rules

in terms of 4rmy postal service whichu as a very
hard training and alsm a huge government finance

was involved in t he said training,

ITI} Because the petitioner had completed

the bagic Military tral ning successfully and

after m ssing out parade he was deputed to work

on the post of Sep/packer infarwvard area on

18,9.84 and as sucht he pe titioner's re-caliing

and discharge order from 4rmy postal services

even before completion of initial terms of engagememt
waﬁneither warranted in any manner nor iv was

required in the interest of Public,

) Because the post on which the

petitioner was recruited in 4rmy postal services
- .. A Rrefomie

is still waeant and the same was neither
absolished nor ceased to e xist in any other

manner further there has been no other exteungencies

on administrati R :
tive grounds vhichmay in any way

wvarranted for discharge of the petitioner from
Army postal service and as such there haﬁkeen

absolutely no occasion for the opposite party no,2

to send a letter to opposite party no,3 requestiug
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Kureel the g titioner has been put ut of the
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for discharge of the'patitioner from Army

postal services,

V) Becauseso many other candidates who
vere recruited like the petitioner for 4rmy

postal s ervices they have not been re-called

and discharged and they are still continuing as such,

VI) Because the petitioner's discharge from
Army postal services has been occured only on

the basis of the letter of the cpposite party
no,2 requesting for re-calliing and discharge
of the petitioner,who had absolutely no occasion

for sending suchletter to opposite party no.3,

VII) Because SriKureel who 1s at present
posted and working as Senior Superintendent post

Offices Faizabad has prejudice with the petitioner
the reasons best knovn to him and due to this
only prejudice and malafide intention of Sri

epployment with no fault of his own.

VIII) Because the e titioner had been

selected and was working on group'D' post in Aruy
postal services and he has been re~-calledby
opposite party no,2 even before completion of

his initial terms of engagement and as such he isg
entitled to get his post here in civil unit on the
said post of group'D' i,e,class IVih but due to
personal prejudice of the present incumbeht
vorking on the post of senior superintendent
postal offices Faizabad the e titioner is

being deprived of his entitlement énd he has

been put out of employment,

M

%
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IXY  Because the opposite party no,2 is
acting illegally for not providing the

duty of g oup'D' class IVth Services to the
on presenting”the joinihg report

before him after discharge order given to him

by Opposite party noo3v

Whefore,it is most respectfully
prayed that this Hon'ble Court may kindly be

pleased to:

a) issue writ order or direction in the
nature of mandamus commanding the opposite
party no,2 to produce the original order re=-caliing

the ¢ titioner from 4,P,S,and also the letter
sent to t he opposite varty no.3 intimating the

samei,e.requesting for the petitioner’s
recalling and discharge from the -:P5,before this

Hon'ble Court for perusal,

b) issue a writ order or direction

in the nature of certiorari quashing the
discharge order dated 12,4.,85 passed by

opposite party no.3 on the basis of the recalliug
order and letter sent to him by opposite party
no,2 the senior superintendent post 6ffices

Jaizabad, containedin annexure no,3

c) isgue writ order or direction in

the nature of certiorari quashing the re-calling
order passed by opposite partyno.2

the senior superintendent post offices

Faizabad in respect of re-calling the

petitioner from 4rmy postal Service,
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a) issue writ order or direction in

the nature of mandamus commanding the opposite
party no,2 to restore the services of petitivner

in 4rmy postal service and in the alternative
the opposite party no,2 senior superintendeut
post offices Faizabad may be commanded to
allow the petitionertx to work as class IVth
employee in group'D'”under his controle froa
the date thempetiﬁionef*svpresented joining

report before him,

e) issue any other order writ or direction
which this Hon'ble Court may deem fit under
the circumstance of the present case and in

tae interest of justice as well,

£} award the cost of the petition to the

petiticner against the opposite\parties,

Iucknow Dated ( D,P,ZwivEdi)

3.9 % _ Advocate

Counsel for the petitioner
Zote :There is no d effect in the present

writ petition, v

¢
Incknow Dated Counsel for the pe titioner

ERS RN
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In the Hon'ble High Court of Judicature at Allahabag @
Incknow Bench, Luckno

irit Petition o, of 1985

.am Pra; Verma,.... cesee ...Petitioner
| versus ‘

Govt,of India through the Director

General Post and Telegraph wew Delhi

; i
and anothers,..... ceveas ....0pp.parties

Annexure no.1

(JO'O'\’ ‘trmy Postal Serfice :\.ecorﬁ Office
Kauptee APO, :

Rec,/FFlrllog/LIg 22 LOV,.,82°
Recruitment of Group'C' and Group D' Officiais
to ."LPS -
Sir,
1 please Tefer to DG's special circular o 44

dated 22 Oct,?7 and our letters of even no,dated 06
Junes3,22 Aug.83,

2. It is observed that postal authorities are
unabie to sponser all desirious candidates for
deputation to 4PS due to liwited tiue avallibie To
the. to cooplete eurole.euat forualiities.This has
resulted in over all shortage of manpover inm 4PS3
which 1s mainly mwanned by P°T deputationists,

2,To overcome the above difficulties,it has now
been decided that P&T authorities may depute
volunteees Grlup 'C' and Group'D' officials
includiang D officials as add when,they are
available without waiting for the detailment
letter from officer Incharge records Army posta
ServiceCorps,The volunteers will be direct-

ed to 3ranch Recrﬁiting offifes, as and when
required on fixing the déte and time of their
wedical exarination candidates found fit will be

sent to APS centre,kauptee 4p0O for further

’,..h

action,
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*he folloving points will be kept in view while

N\ @
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2
23

4,
difecting the volunteers to ERCs for enrolexent:=-

(a) only volunteers belov 4p preferabliy 35 years

of agé willi be relieved for enroliewxent, .

(b) 4pplications in ~ora at appendixz D to Lu's special
circular ibid inresPéct of candidates enroiied will

be foruarded to this office duly completed in all
respects. |

(¢ Indivuduals will carry withtheuw an attested

cony of first page entries of their service DOO

auld @.30 t.o wpies ol tne vrders directi.u, thel to
the recruiting officer, Cne copy of the relieving order,
will however,be brought to «P< centre for atta~
ching with their T4 claims,

(4} Candidates will be directed to FROs ou
convenient dates,in cons .ltations witht he
recruiting eofficer,

(e) After final iedicale xamination and enrolemeut
by 320s no candidates will be peruitted to

join their civil duﬁies. |

(f) candidates against vhom disciplinary action/case
is pending or one is contemplated should not be

. : ’

despatched to APS centre kauptee,

(g) The miniwuw educational qualification in
case ol Group 'C' Cfficials,is matriculate or,
equivalent,

(h; Clerical staff frou non- ostal/R«S wings such
as Telegraphs ~elephones should have passed
confiruwation examination,-hey uust preferaoiy
graduates,in case of aatriculatés they shoulid have
adeguate tyning speed,

(j) Class “fficer/officials of test categories are
only eligible for enrolement in -
n e e L
: PS,oflicials « other
. .
cavegories such as postuwan,uwailguards,baftry,

na .. 3 » THa S
iadars cash/:2il overseers etc,are,however not




>
eligible for enrolment as they are wdove 91
DuLns€ls gTede,

' (d, =0 ewpluy€€s 0I w.l wat@golies . O auy
capacity) will be deputed in accordance foliowing
procedure:=
(aa; They shouid be abie to perfor.. the duties &
class LV officials { pauvkers;,

{ob) Yhey should .ot be Lu state of iudebtuess or

should have more than one ife living,-

'(cc) Disbursing officer of such D officiadis

N wvill intimate to the Assistant Chief accouuts vificer
Tucharge, \PS dAccounts section G/0 Director of

a Accounts (Postal) Nagpur~4éoool wiﬁh a'COQy'tO p&T
Ad:inisrative cell C/o 4PS centre naumptée
AP0 full particulars of recoveries;if any,to be

wade frow the officials,

5. -n view of the alove please issue instructions
to the Divisional iead under ydur control to enroie
waxismuwnuaber of Group C and D officialsto wipe
| out the huge deficiency in the Corps,This letter
N o will be 'hand over on relief,

4N

= ) “ouss faithfully,

. “ ( | ;;d/-. I3 . e e
R (" jg- (Tilak-iaj

- % . . It ,Col
: _ . Cfficer <«ncnarge,

Copy to:-

~.D3 PA&T sev Delhi~1iguol

2,4rmy postal Directorate v/o 56 AP0,

3.411 DDs APS Coumwands |

4, PS5 Centre,--amptee PO

5.7 and T Aduw,Cell C/o APS Centre namptee ar0

?nysical ~itness, Jorkhas/assah“ese_ul; otuer

s e &,

Al

Height - 152 cos. : B7 ks,

Lhest 77 cus, WY s,
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-aiuabad -224,01,the 23,18 83

s

L0.8=1/16/0C  dated at
Copy forvarded for inforuation and vide
publicity among all the officials Including -.D,

Employees:-
1) =11 the Piag/oP..i/oniis fUs Sranch Posto.sters

aud secretaries of recoguised vanious in the
Division,<hey will please collect the applicatious

of the reiuctant officiais andsend this office

atonce,

2 «iL -, 7,.s.1a the On,

5d/. :llegiblie

L1, 3updt cof post offices
vaigabad Jivisou,

True copy
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In the Ton'ble High Court of Judicature at Allahabaallﬂ"
Iucknow Sench, lucknov, ﬁf

vwrit Petition io, of 1985

Ram Prasg verma,,,, cenwe eeoretitioner

_ versus
Govt,of India throught he Director
General Post and Telegraph lbiew Delhi
and anothers,...... cesee ....0pp.parties
Annexure -0,_&__
office of the Sr,Supdt,of post offices,Faisaubad
Division, '
ﬁbmo vo,B~1/18/CC Dated at Faizabad~224001,the 7.1,1984
The following candidateé who have v. lunteer
himself for 4PS are hereby directed to report

themselves to attend 2RO Iucknow on 11,1,84 at 8,00
Hrs for their medical examination,

1,8hri --aa Jishun Maurya P,A.faizabad H,C,

2" Jai Kumar 3ing. P,4,Faizabad 1,0,

3.% Ravi “arain dai O.A,Divl.vffice Ffaizabad,

4. Faten Sghadur Seivastava P A, (STP) Faizabad 1.0,

' 5," lajendra vikram Singh ~do-

6." lkahabir -do-Jahangirganj,

faizabad,

7., R,3 Priyadarshi 7, 4,:TP 4kbarpur H,O

8." Parmatmadin “andey ED:? wandi Samiti Faizabaaq,
9," Janardan Pd,sdisra DA saka wuzafira ,Faizabad,

f

1p," Bhoop ™arainSingh LDE, Haiderganj,

1, " Ravindra math Yandey ID#P Pura,

12." Sheo Bahal 5ingh ED#P ,Chirra -ohdpur,

13," Bajrangi P4, ED*®, iotibagh,Faizabad,

14," Ganga Pd,Singh LDD4,Gopalpur,
15," Mahendra Pratap 3ingh wii,Dahema,
15.Ram Prag Verma ~DDA,Pura, |

7 ,Ghanshyam Dubey EDDA,Bhiti.

18, dmarjit idshra LD«®_ Lalbagh,

19 ,"Vijai iumar gandey ~npd shahganj,

zg,ﬁ Karam Chand BPII, Sokhawan,

“heE,D,Candidates are reqguired to get
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themselves relieved by providiug suitablie aud
eigioie substitute at their place,
3d/-I1legible |
3r,Bupdt,of post Cffices,
1alzabad Divison,
7.,1,84
copy toi-
1) A1l the caddidates concerned,
2) 411 the Pis/SPis/3DI's /BPHs concerned for arrangi
-ng velief of the candidates and directing
to them to proceed for medical e xamination to 2£x0
Incknoy within time,
3) The D,D,APS,H,Q.Central Command C/056 4PO,
43 The 3,R,0, lucknow,

5° Shri V,J,Mishra TP 735 ﬂPO/Co 56 «PO,
6-7) 0/C & OSpare,

True cony
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in the Ion'ble iigh Uourt of Tudicature atwlilanabad

fue +ov Tench, muckuoiv,

Y'rit ‘’etition o, of 15 kN/
. z s <7
L8 PAE VeTwd, . e ...retiticoner
vETSUS

sovt,of India thnrougn t he ~irector

general ®ost and _'elegraph ~ew Delni

dlld aU‘Othersocaéoo - LIE I B 5..-Upp.yart-‘-eb'

.»s;“;én_ul‘e 20, ?
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HESTHICT™ -
.. . . L ~ {
Tala r Wegour 8591/u24 31"ﬂn'}?nk Seva Fandar
Army posial Bervice Contre
}(ﬂmp’tae 10
4159/4 /8.3 \\ ; Byt 85
150 ARGT G OV ‘ww‘r OmIR MO 14/ ‘

. -

1,

4

1

sgalnst thedy namss/on ¢ xdary of laave

- -v o ey ’

PR -

Tha vndermentionsa ,ersonmsle off this C‘e‘ntra (H) w11l ,recedd
onrdigchargy fYon ol ands V1L report to bhelr civil unit ss nolsd

3 . i
,{ ‘%‘U . {{"m. Ve of we- !

{a) 8370807 WV Ye. parnatmgdin pandey 0/ $5p0s Falzabud Dy

TR ER

(b} B37085% M Yep Rom wrag Verma

. e w N

e m '

qu.mbm, {T}P)

gL 1("'03 13

ﬁii’:ab&‘ I}n
}‘E\jzf“)t' Ur’

Rgason Tor discharge frao 8 ¢ B3Torg comdstion of initlal .

army of ghgagig et on
- - ®  aa = e - - l‘m 1“{’1)” - ‘
3y Thylr dube snd time of do.arburst 12 Acr 8y (a/),

¢p They wre BORS wef
They huve been

{a) 13 Ay

. . (b)‘ 1.3..?&{\1‘*

Bar
35 to.

granted LoD as undm z-_

1 13 ﬁ.“r* 83

85 to 1% Muy 85 foxr 30 days.
2 May 85 for 45.days,

6‘; Thay have not .aid eny T/pay alvance,
To They neve Leon issusd discharge cartificele as unler 1w
. CYar () oazenr (b)) 1nary )
B, 'l“ne,:'"r’ud- of dtucharis Iran Apd-us u'x’m“ 183
c Ser ()R May a8 (AN) (0 5V May 85 (A/5),
f.*; Yacy ae WY lrom Cox Dps U8, VIISE §e
) }-‘mf (&) 13 May As Ip) 2 Muay B8,
10, wy, e o having woy pLL goliey, .
Their-hom: stdrossosn are ny Unday e s
HBor (u) Vi1l ¢ Ohawnathiur (b) Vi1l s Titmaa
o - 3
e Khefurwhat pO- v Dhalald
L 13y, PR "
Toli” ‘3*:)‘9“9(“ ) Teh + Prulzabal
Digbty Yatzabad (Ue)  pygpg o Fulzabad (Up)
6:[/_,3«,..-/"‘&, [ - - - -~ 'Y [ e e . - " oo o~ “("";}nz‘-""'/ -
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In the “on'ble High Court of Judicature at Allahabad

Iacknov Bench, Iucknow,

Writ Petition no, of 1985

K 1985 ‘\%“ Ram Parag Verma,,, feeee . ...Petitioner

© “AFFIDAVIT e
. FANE 18 . .‘) .

" HIGH CQBRT‘! 4 - ’Q :

}\K&QKBAD Q .

VT ‘ e

- ,;§§é§>/ versus

Government of India through the Director

N\ General Post and %.. 3graph few Delhi and

anothers,,.. cev s veseesesOpp.parties

I ,the deponent Ram Parag Verma aged about 27

years son of Sritotilam Verma resident of village
Saimaga Post Bhadauli Police 3tation «ahrajganj
Pargana <msin Tahsil and District faizabad,do hereby

sblomnly af firm and state on oath as under:

e
\';, 1, That the deponent is the e titioner in
ﬂsﬁ%ax- the above noted  writ petition and as such he 1is
i > fully conversant with the facts deposed in the
YL_ %// accompanying writ petition and in this affidavit,
;‘ESrilG v:}A 2. That the contgnts of mras 1,2,3,4,5,6,7,
Nt : 8,9,10,11,12,1 ,14,15,16, 7 and 18 of the

accompanying writ petition are true to my own
knovledge,

contd,,..2

“\9‘ My e



<
)

-2_
J .
3. That the annexure nos, 1 ,2 are true
copies and those of annexure no,3 is photostate %{

copy which are issued by the coumpetent authorities,

QJ\«M)H?MN/A

| | g 8
Incknow Dated 2§ & Deponent

yerification

I, the above named deponent do hereby verify
that the contents of paras 1,2 and 3 of the
affidavit are true to my own knovledge,: o part
of it is falseland nothing waterial has'beeu

concealed,So help me God,

' : ‘ (’Q\MMMHMMV/
Lucknow Dated Zéz@ 8 Deponent

I ideimify'the.deponent who has signed
before me,
(o LkasivilJc1erk
to Sri D,P ,Dwivedi 4dvocate

Solomly affirmed beforé me on ’26/8/83—
at07~qch,m/p .by Shri K3\v~§z%f°U§\VdL“‘ak
devonent who is identif‘iedby Shri ML :I/\r%ﬂﬁ]”fg’ %?ftj
Advocate <igh Court Iucknow Bench, Lucknov, o

T have satisfied myself by examining the

‘deponent that he has understood the contents of

this affidavit vhich has been read out and

eXplained by me,

it - . G
Oau. Cull oo .
Hizh Lo, o

Luwx

0 S W / ,5“/% -
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
P . No. UBIT ' ot 198 PG by
fV

.

\ _
) ' ' ’ Pated of
Date Note of progress of proceedings and routine orders | which
\ . case is
4 adjourned
1 . 2 3

N ’ _(44“‘?95_ Dz R-S - \/&ZX/_V:\_&L7\ —
DITAN 5% ;]C*L/‘TA 2

Mn D wezl
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I" THE COURT CELLRAL (OINIS J'TIVE LLZIEU 'LOAT LLNINT D

Union of India & others.

Ram Rarag Vermea

Union of India & others.

™

CIRCUILT BEICH: LUCI.OU

.0, g OF1999 be

———

s tpplicent/
Oppo qutlﬂs 1&2 .

JEFLIC:TIOY FORDIQ:IISSAL

Iin :
T.2Ae 0.1929/87 (T)

(WP« 10.4539/89)

.+ Petitioner
Versus

L Opp' pﬁl’tiGS'

R

TO
ion'ble Vice Chairman and his companion Members
of the aforesaid Tribundl . i
3
The application of the humble applicant most {
respectully showeth :- Z
1 That full facts have been given in the accon-
panying affidavit .
2 That fr om the facts and circumstances of
the case as stated in the accompanying offidav-
it it is expedient in the Intcr.st ¢l justice
that the seid affidavit may be tcken on record.
3 That from the facts and clrcumstances indicate-

the sccompanying affidavit, the writ pet.!.tlf\’f)
filed bty the petitioner in the Hon'ble High
Court which has been transfered by this Zon'ble
Tribunal and registered under T.A. 10.1429

ci 1967( ) has became infructuous and moy

be Zimicsed with costs.

AEREFORE, it 1s respectfully prayed that this Ton'u

Iribunal may be pleased to admit the accom anying affisd v““
and dismiss the petiilon with cost as ame hes becc*)e

infructuous-.

o Qs o0 o

RDHA [acza i} '!T\TTYG HAT’ -v—-—:-b

o

COU.'SEL FOR RESPO.DI 7.




| 2%

I3 TUE CEXTRAL ADMINISTRATIVE TRIBUIWL AT L1 T 7D '%
CTRCUIT BE:CH, LUCKIOW

Affidavit
In re:

T.h. 1929/87( )
Contempt petition lo. 4539 of 1985.

A
Rzm Parag Verma .. Petitioner
Yersus
union of Inéia & Others .. Respondents
PN . * | T, R —
e AP;?D?VIT “*“K)f;? I, C’ P Misfg aged about 44 years,
i (D:‘iiyum o /g;on of Lati Gy T.p MILRA  Senior Suptd. of Post
fz- f&ii,:’ '. Offices, Falzabed do hercby solemni; affiim and state
L as under :
1e That tﬁe deporent has read the writ petition
filed by the petitiomer and has understood
the contents thereof. ZHe is well conversant
with the facts of the case deposed hereinafter. ,
)/\/ g% !
TR ﬂ/‘“‘/ ’»a":\‘“
"z '\,W T2 That the petitioner filed writ petition no.h53
\ ’ ‘f v - of 198% in the Luckmow Bench of Ion'vle High
\i\ - Court of Judicsture at [llahabad.

3 That the sald writ petition has been transferr-
ed to the Centrzl Administrstive Tribunal,

Circuit Rench, Lucknow for disposel.

L, That in the aforesald writ petition the
petitioner prazyed that the Hon'ble Court nmay
kindly be pleased to :

W issue writ, order or direction in the

n-ture of mandamus commanding the oppocite Lorty

'--0020



b)

c)

e)

pls>

O @

2.
iY M .2 to produce the original order recslling

the petitionerfrom Army Postdl Fervice ¢4.P.5)
and also the letter sent to opvosite perty no.3
intimating the same, i.e. refusing from the
petitiorer's recalling and discharge from S,

before this Hon'tle Court's perusdl.

issue writ, or order »r direction in the nature
of certiorari quashing the discharge order dt.
121485 passed by opposite party no.3 on tﬁe
basis of rec:lling order and letter sent to hir
by onposite party no.2, the Senior Suptd. of Post

Office, Falzabad contsined in Amnexure ¥o.3.

issue writ, order or dirsction in the nature of
certiorari quaching the recciling order passed
by opposite party no.2, the Senior Suptd. of
Post Offices, Falzabad in respect of recalling

the petitioner from Mmy Postel Service.

Issue writ direction, order in the nature of
mandamus commanding the opposite party no.2

to restore the serviees of the petitioner in
Ay postsl Service and in the alternative

the opposite party no.2, Senior Suptd. of Post
Offices,; Faizabad may be commanded to sllow
the petitioner to work as cdlass IV employez in
Croup '®' under his control from the date the

petitionerpresented joining report before him.

issue any other order, writ or direction which
this Hon'ble Court msy ceem fit under the

&)nto-ooso
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£)

3e
under the circumstances of the present case

and in the interest of Justice as well.

sward the cost of the petitiongr to the petitioner
against opposite parties.

[
Thet the petitioner was appoipted Extra

Departmentzl Delivery Agent at Para, distt. Fal-
zabad and took over charge on 6.5.1983.

That the petitiosner was selected for eppoininent on
crroup 'D' post for serving in the Army Postal
service by the deponent and was recruited by

the Army on the post of Sepoy/Facker.

That later on it was found that the applicant

had not completed three years of service as

Extra Departmentgl Delivery Agent andcomld not

be selected for gppointment in Army Yostsl Zervice
and and was, therefore, cazlled back from Afmy
Postal Service vide Post kiaster General , Luckiiow

letter !b. VIG/8-856/84-1/Ch=-1(A) dte 19.12.8%.

That the petitiorer was discharged from Amy
postal service and was directed to report bo
the Superinbendent of Post Cffices, Falzabad
vide letter dt. 12.4.85 (Annexure 3 of the writ

petition).

That after having been discharged from Army
Postal Service, the petitioner filed the present
writ petition in the Lucknow‘BenCh, of Hon'ble
Allahabad High Court which has been sent to this

Hon'ble Tribunsl for disposal .

That the petitioner has been called back in the

DN M
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11.

Dated: I15-% /1990 —
e
/’ﬁ’l?

—%0

Dated: W PR

e A

| SRSV

:..1C 33}’7 f //'2{64_,3/"'
| . 4 K/ae:——"z”

L

fheo.

L. 7
service of Army Posta’ Service vide lemo io.
B~1/18/CC/Con/L  dt. 23.5.87 issued by the
deponent. The sald recall I‘emo was issued in
the 1ight of Sena Dak Dewa Detter of e ven number
dt« 154687 and in compliance of the A'dl.
Director Generzl letter mo. 904/-13/ER/1Part
PSS dte. 9.6.87.

That the petitioner has been called back in Army
Postdl service amd the cause of grevance has

been redressele.

That as the petitioner has been called back
in Army Postsl Services and his services have
been restorsd in tlke \my Postal Service, this

writ petition has became infructuous and is lizble

ré;:z::;?\%/ﬁ’/‘ia i

I, the sbovenamed deponent do hereby verify

to be dismissed with @ostse

Terification

that the contents ofparas 1 to 12 to this
affidavit are true to my personal knowledee

and belief. b part of it ig false and nothing

matetial has been concedled. So help me God.

-
3igned and verified 3% £ day of ﬂ?//a*—»"’

1990 at digh Court, Lucknow Bench, Lucknow.

I igentify the deponent who has signed
befors me. ‘ (
\). L»-"

Advocate
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Officc of the ‘TaSUPdt.Of PObt Officos Faizabad In,
Iniythnd~2d4001

o vy i

Moo o1 lty ¢ 1is 1/'18/CC/C'JIL/J OO D’xtcdl W - l"\i.wwd thoe 22-6-87

P, |

Inwecordanpewith Sena: Dok Sewa: Abhlleldhi ke ryn;aya&
Aoy Postal “ervices record oifice Kamntoe AJP.0O. dt, 15w 5em3 7
wil in cempliance with Addl. Dtce Gen. A PoMe letter Nos. 90413/
0it/1 Part-APS- IC dated 9/6/87, the follpmmﬂ yolunteprs £or.
L,U.q? Service & re hercby ordered to attend - BeR.O.,Lucknow
fiaediately for thelr ro»unrolment und nnWGrd de&oatch 0 AuP4Se
( \‘L‘\ ILJI‘\DLGQ, TR PR R { . ) ) Lo

o ‘
(RE Yoo, i,

Wu<uu v:JuntcorJ w11 cloarly'undurstand tivit they will

no b clod i (>v velirhngitorto tho/ parent  deptt. 4111 such time
shey arocabiihed 1o, froup. B poata, in M, epte ap Tpgular
“J IL»J. s S . .

Lll..U- Nere \/.l.),/ ";/lz\ v Hededt

Thity wt1ll-nbt have any' ¢laim' for CGroup' 'DF posis in Civil

but also i 050 Blia PRGE 0K . L }J«Amtwmiommwmrwa :

1l QVe 3 3 >
would haye ofhorwlse, bepn madg in. the norpal courd Rloond

1 uy'/(xmri-l.. ,;x& Soip. vAmok dobit ML g ot v@;“’““/ R Lt/ Ui

n) BAT0BOGMN D Ghan Shynm Dubeys V-

f ii;?&iﬂi*?; . 9\ - Parpn tnadeen Pﬂnﬁfvl|:n P ol Sl
| (KIFYRE LU IVRY ¥ ] N )
DIERIEY S ey ”'" #Hﬂl&nd Q {1“1ggzi anvT B worning, e

6)  BY70872~1 " Iinjrongl Prosoads. <

7) 8370015 N Ladhey Raman Chaturvedd

3) 8370859~M sl Ram Prag Vcrma.v/'

Charge report shoulg be subritted to all concerned,

\c...-u..a\ N -v'\-- P ’
or u»dL.ni LDuL Ofrices,
;w RO Oivigione )
. 4 amu
Loy tos ) e ( y
1-U) Voluntcers concerncd. They will ple 3G u1bbld before :
BeReCuLucknow for re—cnrolncent.

) The B.R.0. Lucknow tor n/a.

10)  The PeM«G.,U.P.Cirecle Lucknow for information w/r
to CeOe Noe Vig/8-PG/84/1 A dated 1a~4~07.

11) Tha ReDe Lucknow Reglon for 1n1urn1tiun.

“ 2 '}) )u i \}%\-mﬁ}:‘ﬂwlﬁ ||Mﬁulunl Zk‘-b\ammdﬂ\ \’P;& My Jgé q h b ',
' ia No. R¢c/CA~11DD/Ruc.t/U P.<

Y'mepfmb *W? )
EA T 15/6/&7. L
15=17) The SeDeIs rhizaba d east/Fbizabnd Yo s t/rniaabau South
for immcdiate relief of the candidates wﬂrking undcr -

them. L

Ly
P

N :



e DPQ‘RQVB’T or P“ﬁTs*{TIDIA

_ofr ce of fne . Supdt.of Post Oiflco , Faizabad In.
ralzabadb224001

M m.xao. J&»'I/M/CC/Lon/Luoau Dntcd at b‘xizubad,tlxo 24,-c>~87
Inaecordange with Senal Dok Sewa : Abhilckh: Karyalaya:.
Aruy Postal Scrvices rocord office Kamptee AP.0e dte 15-6-87
anl in co mpl_L ance with Addle. Dtee GeneAoPoM. letter Noo, 90413/
0it/1 Part-APS- IC dated 9/6/87, the following volunteers for. .,
foeT e S ‘)QI‘VJ.CC & re hercby ordered to atL.end BeReOs Luuknaw
docadintely for thelr re -«mmlmuul. and onward des pn_Luh to AeP. Se
ol iunpboge

»

L R Lo - L . . P T

Tdcnc voTunteers whi eloensty understond Lt Lhey wildl

b by g e el o ho Lhig [N N PO TR TR W ) [ I S T T U T PR 8 ITTTE:
bl v nibinage b Jn Growp YRV poila Ao 'Uu, oplbe vu pepgulag
[rvsiicdie Pt e ' Co o

S A P

They wdAl-not have any ' cladm Lo Croup 'hY posts in Civid

bul aleo loosg Ullt_l‘P&?iu 0f EeDello Lo which rogudar amuiul.nmnt
wuuld me!a DL}& W f o .

A
‘fd,fl,—@ 6"‘1 C TLI),KC‘J‘lx%J :Jr)flvdﬁj'i]x} -th" ,nOI‘fucxl ? e 'f\,‘!‘ L ‘Lz L R A :
1 8370805~L fxl Sdp. Vhmariebt Mishra, L/ 0 R ‘
D 13 )'7&4&06-*]\] RO Ghmn Shynm Tuboye Vw" ,
y SY SO ety o M Pacmdtittdegn Pandey @ T
1 Hj/U&D&%—Y L dJanardan Pragagd Miabr o o
) 85/%10«‘4! ‘v MAhendra Prasad Singi¥
6) 8370812=-1 " Bajrangl Prasad.
7) 8370815~P " Radhey Raman Cha tuzvcdl
3) 8370859-M Al Ram Prag Verma. V4

Charge report shoulgi be submitted to gll concerned.

. W
\C o AN N i Y

SreSupdteof Post Ofrices, 4
‘]{2‘040’\{0 Divisione i

s 7

Co py toi= '
1l~u) Volunteers concerncd. They will pleamd before
B.R.OLucknow for re=cnrolicnt.

9)  The B.R.O. Lucknow for n/a.

10)  The P.M. GeoU.P.Circle Lucknow for informaiion w/r
to Cs0e Noo Vig/8-PG/84/1 A dated 14-4~87.

11) Thu ReDe Lucknow Region for J.nformtion.

s Ao Ty

“Kamptco A«P.Os w/r o hia No._ncc/cA~1109!2ectt/U.}..,."
Ate 15/6/87. L S
15~17) The SeDel. I"Lizaba d cast/F‘\izabad wL"t/“aiéaba(‘ South
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. _ CENTRAL ALMINISTRATIVE TRIBU AL ' , C?/ ff
Sy e CIRCUIT BENCH LUCKNOW.
‘ " . T.A.NO. 1929 of 1987 (T)
% (W.P.NO. 4539 / 85)
R.P.Vema cesssae Applicant ?7/“9\
Versus
Union of India ceeecse Regpondents

Dateds 30.5.1990.

Hon'ble Mr.P.C.Jain, Administrative Member
Hon'ble Mr.J.P .Shama, Judicial Memker.

None present for other party. Notice on respondent
BE J ~_No.4 is sald to have been receive Bench with the postal r-
rk of " incomplete address and return to senders ",
ces send to respondents No. 1,2,3 on 19.2.90 not
ived back either after service or without service.

also notified the above date.
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